
( A ) 	 CAY/jiL 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH, CUTTACK 

O.A.1T.A./R..A..No ............ .-.  .................................. i 99 L, 

....... ................................. 	ppIicant (s) 
Versus 

,,.Respondent (s) 

Sr. N. I Date 
	 Order with Sigaature 

	

1 
	

6.3.95 	Frd hri B..Lrithy, lerned 

counsel for the applicant and 

hri shck Mishra,leQrned Senior 

tcnding Counsal for the respondents. 

The ap1icant,SI- j Nirod Chndra 
iyak,appeared in 	wirtten exniria-. 
tion, followed by vOVd-vOce test, for 

the post of Geologist or Hydroloqist 

in response to an advertisement by 

the UbC during June, 1991. he 

UC subsequently informed the 

	

P 
	

applicant thQt he had duly qualified 

for appointrnt as Geologist as uell 

as Hydrologist. n offer of appoint_j 

ment ws also received by the 

applicant in Decener, 1992, vide 

nnexure-3. He has, however, not 

received ay  appojntnent letter 

so far. althouah h hac fiirnih  
- 	- 	

- -î 	-. - - - .1 ----- - - 	------- 

all the requisite certificates etc, 

and completed ll formalities, cwin 

to this long silence on the part of 

the respondents, the appUcant had 

also submitted i  represontdion 

.. 

	

- 	 ,- 	--r-:--- 	 - 



* A) 

Serial 
No of 	Date cf Order with Signature 
Order  

..l 	6.3.95 addressed to the concerned A r 

Minister with a copy io the Ch.ef 

Hydrologist & Imber, Ministry of 

water Resources, Central 

water Board,  N.G. IV, 	Faridbd,'  J1c 

Harayana. 

It is the complaint of the 
( 	 ' 

applicant th't he has received 

neither any reply to his repre-  

sentation(Vide 	nexure-4) nor . 

an appointtent order so far, 

• whereas, according to his 
- 	 j 

information, sorre other cendi- ' 

dates figuring below him in the 

select list have already been 

appointod. 

It is, therefore, dicted 

that Respondent-3, ihe Chief I 
Hydrologist & 	mber, Ministry 

/ 

) 

of Tiiglter Resources, 	Ce nt ra 1 

Ground 	ater Board, Farjdabdd, 

Frayona shall dispobe of the 

representation(Z-nnexure4) of the 

petitioner with, a  reasoned  and 

speaking ordr, or in the 

1ternative, have the apoThtment 

Etter issued to the applicant, - 

if he is otrwise eliqible 

and found fit for appointme. W IWI- 

ihus the application is 

disposed of. No cots. 

Iv1j3R -MiN i'iT iv) 


